Orders

0.A.N0.926/91

13-5-1991

present: Shri K.L.Bhatia alonguith
"Shri 0.P.Khoka, counsel for the
applicante..

Shri K.C.Sharma, counsel for the
respondents.

. Heard the learned counsel for the
parties. A doubt has since arisen whether
the present<appligatign lies within

jurisdiction_of“the Tribunal or not. Houwever,

“the learnsd counsel for the respondents gave

a statement at the Bar, that the respondents

| "are withdrawing,theﬂimpugned.otder.dt-16-4*91o
| The relief claimed in this application by the
applicant is thatAthe_impugned order dt.16=4-91
be set aside and the respondents may be
directed to allou the_apﬁlicaﬁt to continue in
| service as L;D;C;uas'if.nq_such ordser has been
| issued. He has. further prayed for the pay

and allquanqes“and”any_othar consequential
benefits that may accrue to him. The learned
counsel for thé}ragppndgqts,houavar, reserved
thq_night of the respondsnts to pass any

order according to law subsequently.

_ 2 . We have considered the matter as a
whole. We do not pass any order or dirsction
to the respondents in regard to whether they

are retrained from passing any order subsequent~

ly or not. At present, the relisef claimed by

P.T.0.




' e O 'Nu___,géi);
CAT/Continued Sheet X o .| )

Date C * Office Report , Orders '.:>A ?

the applicant stands granted by th§~
statement given at the Bar by thé learned
counsélrfor the respondsnts, Shri K.C.
Sharma, In view of this %act, this
application is allowed and the impugned
order dt.16-4=1991 is quashed, Howsver,

in the circumstances there will be no
order as to costs., The applicant was .
protected by a stay order. He‘uill gset ka
pay and allowances admissible to him

"for this period;
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